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CUR i; UON'BLE L. P.H. TRIVE]I 	VICE C}-L-Ihi4N 

iiUN'EL 	IR. P.i1. JOUI 	: JUi)IUiL MEiIBE 

)1 0Q•7 

Heard burned advocate lIr. C.V.Jani for te jetitiooe.r. 

The impugned ordor of transfer be stayed until further 

orders. Issue notice on the respondent why interim 

relief roqaruing transfer he not confirmed. The 

respondent to reply on merits of the apqlication within 
45 days of the date of this ord2r. Learned advocate 
nil 	prsonal service on respondent Has.! and 2. 

egistry should issue notice on/&ther resqondents. 
The case is adjourned to 4th i'iCrch, 1987 for nearing. 
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O../89/87 

Coram 	i-ion'hle lir P ii Tj- jvj •. Vice Chairman 
ion'h1e lIr P i Joshj 	.. Juicia1 Leather 

4/3/1987 

ieither apolicant nor his acTvocate appears. iir 
PN Ajmera for Ir JD Ajmera for the respondent appears. 

The case is adjourned to 26th June, 1987 for hearing. 

P ii J-rivecll 
Vice Chajrnian 
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I'.A./363/87 
in 

C.A-/89/87 

Cora : Hon'ble Mr P H Trivedi Vice Chairman 

4/9/1987 

Learned advocate Mr R.C. Jarii for Mr C.V. Jani 

for the respondents appears 	JD. Ajmera for the 

applicant states that the apolication has become 

infructuous as the impugned order has been cancelled. 

Thisacknowledged by Mr Jani. Accordingly the case is 

disposed of as withdrawn. With this order M../363/87 

is also disposed of. 
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P H Trivedi 
Vice Chairman 


